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Not 

_?// 

........................................... 

- 	
27.8.03. 	. Present: Hon'ble Mr.Justjce 

Choudhury, '\ice.!.Chairman 

Honthie Mr.K.V.Prahaladan, Member( 
Ot ot in timc- 

	

Pettjon i. 	 Heard learned counsel for the 
not fid, 	F 	 parties. 	 . 	 . 

11 	
Issue notice on the respondents 

. 

to show cause as to why the appi 1-  
cation shall not be admitted. 

Returnable by six weeks. 
I1 Reefs 	

. 	 Issue notice on the respondents 

1to show cause as to .why the interim 

order as prayed for shall oot be' 

granted. Returnable by six weeks.. 

	

La~ql . 	
: 	 . 	 : 	 In the meantine, the order dated 

7th July, 2003 posting the applicant 
' 7' 

 

from 1629 Pc(P) Stk to 95 rtcC(P) Ctk- 

shall remain suspended till the 

returnable date. 

List on 30,9.03 for MmlssiOn. 

Member 	 Vic.Cha irrnan 

H 



A 
29.8.2003 Present 	The Hon'ble Mr. Jus€Ice D.N. 

Chowdhury, .Vice-.Ghairrrian, 

The Hon'ble Mr. K.V. Prahaladan 
Administrative Wember. 

Registered tbls case as an M.P. 
Heard Mr. H. Sarma, learned counsel fc 

the aplicant and also Mr. A.K. Chaudhy, 
learned Addi. G.G.S.GI for the respondts 

On perusal of the application 

and onconsjderatjon of the averments 

made in the application, it seems that 
there is some typographical error in 
indicating..the place of posting of the 

applicant in our order dated 27.5.2003 

in para. 4 of the order. In the said order 

the place of posting of the applicant was 

indicated as 95 RGG (P) Gtk in place of 
388 RMP (P) OW, Tanakpur. The daid ' 

..-. 
)UJT11CdL error is requireo to be 

corrected and accordingly the operative 

portion of the order should be read as 
follows : 

• 	" In the meantime, the order dated 
7th July, 2003 posting the 
app1icant from 1629 PG (P) Stk 

• to 388 RMP (P) Dpk, Tanakpur shql. 
remain suspended till the retur, 
able date." 

The typographical error is 

accodingly corrected. 

Put up the matter on 30.9.2003 

for admission.. 

Member 	 Vice-Chairman 

mb 
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s Order 

W.H,Sarma, learned counsel for the 

1 applicant, prayed for withrawal of the 

J applicatt for want of jurisdiction. Mr. 
IA.K.Chaudhuri, learned Addl.C.G.S.C. also 

submitted that this Tribunal has no juri-

Isdiction to adjudicate the issue raised: 
1 in the application. 

I 	Accordingly, the application IS 

Idisposed of on withdrawal. 

I 	 I 
Member 

I 
I I 
I 
I 
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BEFORE 'IHE CENTRAL 	 BU 	GAUHATI BENi 
ATGUT1-IAHATI. 

O.A. 1,b 	12 22 	/2003. 

Sri Prafulla Kalita 	..... 	Applicant. 

• Union of India & Ors 	..... 	Respondents. 

List of dates and Synopsis of the application. 
Ft 

17.5.1969 - 	Applicant was enroled as a clerk in GRPP. 

Completed more than 34 years of service 

and promo ted to Upper Division Cl er1 • Now 

serving at Kharithari, Dhazmanagar, North 

Tripua. 

07.02.03 - 	Policy guidelines regarding posting/transfer 

(Aneure-A in respect of GEF &thordinates. It states 
Pageq 	) 

- that as far as possible the GRPF Personnel 

be posted neer to their home as lasty 

posting during last 4 years of their service. 

24.2.03 -. 	Guidelines for the purpose of Zonalisation 

(Annexure-B 
of BRO Sectors in Vlestern Zone and Eastern 

Page10) 
Zone with regard to posting/transfer policy 

of Subordinate and accordingly requested 

for obtaining nominal roll of personnels 
• 

indicating their zonal preference. 

16.06.03 - 	In persuance to the said policy guidelines, 

Annexure-t, the applicant filed application indicating 
Page 11 

his choice of posting at Eastern Zone as 

lastofposting as less than 4 years of 

servicd is left till, his date of super- 

annuation. 

Contd. . . . . . . 2 

4. 
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07.p7.03 	- Transfer order issued. Vide the said transfet 
(Annexure-]) order the applicant is transferred to 
Page;) 

Tanakpur which falls in Western Zone and 

ghich will be effective from 31.8.03 without 

considering the application filed by the 

applicant inspite of fulfilling the criterias 

as mentioned in the guidelines. 

22.7.03 	- Applicant filed representation stating the 

(Anfloxure-E whole facts. The representation has not been 
Page i) yet disposed of. 

Prayer 	- Respondents to quash the order of pbsting/ 

transfer in respect o 	the applicant. 

Respondents tofellow the policy guidelines 

dated 7.2.03 and 24.2.03 rarding posting/ - 

transfer. 

Interim prayer- Stay the operation of the impugned transfer 

order No.635/Gp.IV/UDC/Steno-3/FA5 dated 

07.07.03 in respect of the applicant. 

MI 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 
AT GUWAIiATI. 

(An application under section 19 of the. 

Adniirii.strative Tribunal Act, 1985). 

O.A. No. _/2003. 

BETWEEN 

GS-14097 	UDC 

Prafulla Kalita 

1629 Pioneer Coy (GRF) 

Care H.Q. 42 QRTF 

do 99 	APO. 	i...... Applicant. 

.-VRS- 

The Union of India & Ors.... Respondents. 

I N D E X 

Sl.No. 	Particulars of the Documents 	Pages No. 

11. Application - 	1 to 8 

2 Annexure-A 9 

3 Anneire-B t o 

4 Arire xure-C 11 *c 1 

5 Annixure-D lLt 	4 15  

6 Anne1re-E 16 1-7 

For use in Tribunal 's office 

Date of filing : 

Registration No 

101 

I: 	 - 
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IN 	iE CELR 	ISTTI 	TRIBUN 	GAi1ATI 	 . 

AT GUWAHATI. -
17 

(An application uder section 19 of the Rentral 

Administrative Tribunal Act, 1984). 

O.A. 	
. 	

/2003. 

BETWEEN 

GS-.140972L UDC 

Prafulla Kalita 

1629 Pioneer Coy (GAREF) 

Care HQ 42 QRTF 

C/o 99 APO, 

i3aasiabari, P.O. panisagar, 

E&iazmanEgar, North Tripura 	.... 	Applicant. 

The union of India, represented 

by the Secretary to the Govt.of 

India, Ministry of Surface Transport 

and Highway, New Delhi. 

The Major, 

Senior Record Officer for OC Records 

Record Office, 'GREF', Dighi Camp, Pune-15. 

Officer-in-Cnarge, Record Office GREF 

Dighi Camp, Pune-150 

Officer Cornmar4ir 

1629 Pioneer COy (GRF) 

i4iasiabari, P.O. Pãnisagar, 

1armanagar, Tripura North. 

Respondents. 

Contd... .. 2 

I 
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DETAILS OF APPLICATION 

1) 	particulars of the Order against which the app1icatioii 
is made. 

Transfer order passed by the Major Senior Record 

Officer for OIC Records (espondent No.2) vide order 

under P.O. No.635/GP.-IV/(JDC/Steflo-3/FA.5 dated 

7.7.03 whereby the petitioner was transferred against 

his will in violation of the existirg policy and 

guidelines whereby it has been specifically stated 

at as far as possible the GREF personnel will be 

posted nearer to their home as last leg posting 

during last 4 years of service depending upon 

availability of vacancies to enable them to settle 

down after retirement. 

JURISDICTION OF THE TRIBUNAL: 

1 

	 The applicant declares that the sthject matter of 

the instant application for which he wants redressal 

is well within the jurisdiction of this Hon'ble 

Tribunal . 

LIMITATION : 

The applicant further declares that the application 

is within the limitation period prescribed under 

section 21 of the Administrative Tribunal Act, 1985. 

r 	4) 	FACTS OF THECASE 

4.1. That the applicant was enrolled as Clerk in 

GRPF on 17th May,  1969 and completed more than 34 years of 

servL Ce till date. During his long tenure of ser'ci ce, he was 

promoted to Upper Division Clerk and now he is serving at 

iasiabari, Dharmanagar, North Tripura in 1629 Pioneer Coy 
(GREF), do 99 APO. 



4.2.. That there is a policy guideline regarding 

postirg/transfèr in respect of GREF subordinates and as per 

the latest posting/transfer policy circulated videH.Q. DBR 

1:etter No.i252O/PP/DGBWE.2 dated 7.2.03, the last l0 

posting read as follows:.- 

"As far as possible, the GREF Personnel will be 

'posted nearer to their home as last leg posting 

• 	 depending upon availability of vacancies to enable 

then to settle down after retirement. Present 11.0,, 

will forward the particulars application of the 

personnel six months in advance who are due for 

retirement during last 4 years of their service to 

GRPF records alongwith the reconraended place for 

posting indentified in proximity of home station 

to addomodate, them nearer to their station to the 

extent feasible *• 

A copy of the said policy dated 7.2.03 is 

annexed herewith and marked as Annexure.-A. 

4.3. That thereafter .vide circular Mo.12875/CEO-2002/ 

D3BR/EG.2 dated 24.2.2003 for the purpose of Zonalisatión of 

BRO Sectors in Western Zone and Eastern Zone with regard to 

posting/transfer policy of Subordinates, it was requested thati 

nominal roll of personnels indicating their zonal preference 

be obtained from project HOrs and forwarded for specific 

implementation option for further examination for posting 

purpose. 

A copy of thes said cir1ar. dated 24.2.03 is 

annexed herewith and marked as Ann exure-B. 

Contd... . .4 
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4.4. That in persuarice to the said cirilars dated 

7.2 .03 and 24.2 03 the applicant filed an application, on 

16.6.03 through proper channel requesting for last leg posting 

as his date of superannuation will be on 31,5,04 as per the 

service record and less than 4 years of ser ce is left. Vide 

the said application, the applicant has stated his choice of 

posting. His first choide of posting is at Project vartak at 

Tezpur, second chice at project Dantak at Guwahati and 3rd 

diice at Project Sewas at Dimapur which falls within the 

Eastern 2one as the applicant is a permanent resident of 	- 

Dekargaon, Sonitpur, Assam. The said application was forwarded 

vide letter No. 11O4l/Clk/1874IB dated 25 • 6 • 03. to the GREF 

Records Dighi Camp, Pune-15. 

A copy of the said appli cation dated 16.6.03 

is annexed herewith and marked as 

Annexure-C. 

4.5 • That, thereafter, the )ffi ce of the applicant 

has received the transfer order No.635/GP.IV/IJDC/SteflO.-3/EA5 

dated 7.7 .03 issued by the Respondent No.2 on 21.7.03 whereby 

the applicant was transferred to Tanakpur which falls in 

Western zone and the date to move was fixed on 31.8.03. It 

may be pertinent to mention herein that inspite of there. 
11 

being posts vacant in the choices of posting as mentioned 

by the applicant, his application had not at all been 

considered though he has fulfilled the criteria stipulated in 

the policy guidelines for posting/transfer. 

The relevant part of the $ aid transfer order 

dated 7.7.03 is annexed iherewjth and marked 

as Arlflexure-D. 

Contd... • .5 
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4•6. That as he said transfer order dated 7.7.03 

was issued in flagrant violation of their own policy guideline 

regarding last leg posting circulated vide circular dated 7.2.03 

and 24.2.03 and also without considering the application dated 

16.6.03 filed by the applicant showing his choices for last 

leg posting, the applicant itunediately filed a representation 

through proper channel on 22.7.03 stating the whole facts and 

requested for diversion of posting. But his representation 

has not yet been disposed of. 	V  

A copy of the s aid representation 
j:  annexed 

herewith and marked as Annexure-E. 	
V 

5) 	GROUNDS FOR RIEF WITH LEGAL PROVISIONS 

5.1. For that the action of the authorities in not 

following their own policy guidelines regarding last 1e 

posting is illegal, arbitrary and highly discriminatory and 

V 
as such it isa fit case where this Hon Ible Tikbunal will 

exercise jurisdiction and grant relief. 

5.2. That the concern authorities did not at all 

consider t1ie application dated 16.6.03 filed by the applicant 

specifically stating his choice of last leg posting in 

different projects in Eastern Zone in persuanäe to the policy 

guidelines dated 7.2.03 and 24.2.03 regarding last leg posting. 

Non considetationof the said application by the authority 

concerned is highly illegal, arbitrary and as such the transfer 

order dated 7.7.03 with regard to the applicant is liable to V 

be set aside and quashed. 	 V 

5.3 • Fr that the concerned authority has not yet 

disposed of the representation dated 22.7.03 f.iled by the 

Contd.. .. . 6 
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applicant requesting for diversion of posting by s tatirç 

the whole facts, whidi itself shows the malafide intention 

of the concerned authorities in transferring the applicant 

which will be effective from 31.8.2003 by floutingtheir own 

policy guidelines and as such the transfer of the applicant 

is nonest irithe eye of law and liable to be set aside and quashed. 

5.4. For that in the policy guidelines dated 7.2.03 

and 24.2.03, it has been specifically stated that as far as 

possible, the GREF personnel will be posted nearer to their 

home as last leg posting during last 4 years of their service. 

In persunce to the s aid guidelines, though the applicant 

filed application showing his willingness to avoid the advantage 

as he falls within the criteria stipulaëed, the concerned 

authorities did not at all consider' his application by flouting 

their own plicy guidelines and as such the transfer order 

of the applicant is kiable to be set aside and quashed. 

5.5 • For that in any view of the matter, the action 

of the authorities in discriminating the applicant and denying 

him from availing the advantages as per the policy guidelines 

inspite of fulfilling the criteria stipulated is bad in law and 

liable to be declared illegal and without any authority of law. 

DETAILS OF THE REMEDIES E)-IAUSTED: - 

That the applicant had filed representation *ore 

the appropriate authorities without any effective result and 

till date his transfer order has not been deferred which is 

effective from 31.3.03. 

MATTERS NOT PREVIOUSLY FILED OR PENDI1rG WITH MW 
OTHER COURT OR TRIBUNAL 

The appliäant further declares that no other application 

writ petition Or suit in respect of the subject matter of this 

LI 

Contd... . .7 
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instant application is filed before any other court, 

authority or any other Bench of this Hon 'ble Tribunal nor 

any such application, writ petition or suit is pending before 

any of then. 

8. 	RELFS SPUGHT FOR 

The applicant prays that this Hon'ble Tribunal may 

• 	be pleased to - 

8.1. quash the order of posting/transfer in respect 

of the applicant as mentioned in order No.635/GP.IV/tJ0C/Steno.-

3/PA.5 dated 7.7.03; 

8.2. Direct the respondents to llow the policy 

guidelines dated 7.2.2003 and 24.2.03 issued by the authorities 

regarding last leg posting 9 of the GREP personnel. 

• 	 8.3 pass any such further or other order or orders 

as this Hon 'ble Tribunal may deem fit and proper. 

90 	 INTERIM RIEP PRKLED FOR :- 

The applicant prays that this Hon 'ble Tribunal may 

• 	 be pleased to stay the operation of the impugned transfer 

H order No.635/GP.IV/JDc/Steno-3/FA-5 dated 7.7.03 in respect 

of the applicant. 

10. 	The application is filed through Advocate. 

11. 	Particulars of the IPO 

• 	 1) I.P.O. NO. 	l'iO 

2)Date 

To thom payable : 

Payable at : Guwahati. 	 * 

12. 	LIST OF ENCLOSURES: 

As stated in the Index. 
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VERIFICATION 

I, Sri Prafulla Kalita, GS-1409722 UDC, aged about 

56 years, permanent resident of Village Borjhar Saikia chubri, 

P.O. Dekargaon Dist. Soritipur, 2ssam-784501, do hereby solemnly 

affirm and verify that the statements made in the acmpanyin 

ppplication and in paragraphs 1,2-,3 411 	 S  

are true to my knowledge, those made in paragraphs 

4 L 4 44 4 	) 44 	being matters of records 

are true to ray information derived therefrom which I believe 

to be true and therests are ray humble submissions made before 

this Hon 'ble Tribunal • Annexures are true copies of the 

originals and I have not suppressed any material facts. 

And I sign this verification on this the 7 th day 

of Angust, 2003 at Guwahati. 

S 	 Signature. 



AN'EXLJRE-A 

aquarters 
Dte.GerLeral Border Roads 
Seeiia Sadak Eharnan 
Rinj Road, Delhi Cantt 
New Deihi-ilOOlO 

125 20/PP/DGBR/EG2 	07 Feb 20030 

GRF Records 
Dighi Camp 
Puns 411 015. 

POSTING CrITERIA 

Reference Agenda Points discussed durirj CEs Conference 

2002 for revision of postir/transfer policy in respect of 

GRF Subordinates and your letter 1b.1403/Coord/Gen/54/CAS 

dated 20 Jan 2003. 

The followinj amendment is hereby approved :-

Read' "AS far as possible the GREF Personnel will 

be poseed nearer to their homeas last leg postir 

depending upon availability of vacancies to enable 

that to settle down after retirenEnt Project HQrs 

Wi].l forward the particulars/application of the 

personnel six months in advance who are due to 

for retirenient during. last 4 yearg of their service 

to GREF Records a].ongwith the recommended place 

for postirj identified in proximity of home station 

to accommodate then nearer to their station to 

the extent feasible. 

Sd/- 
Sr. A5.m Officer 

For DGBR. 

• 	k''& 

c4

AjAeAlj 

i 	- 
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12875/CJ3-2002/DG01VEG2 

GRhiF Centre 
Dicjhi Ctmp 
Pune •- 15 

GREF aecords 
Dighi Carnli 
Purie -' 15  

• _____ 

Dte (Jonoral Border Roads 
Soetna Sadak Dhawan 
Ring Road, Delhi Cantt 
New Do ihi - 110 0 10 

4 Fob 2003 

REVIEW OF POSTINGJTRANSFER POLJ.CY 
SATIC)tJ (5 JRO 

it5W1:w WES11RN zoNE pTtY 
fl5N E 

lo 	During the process of fina1iation of zonalisation 
of BRO Sectors in two zone for posting purpose, it is 
viewed that option/preference of po±sonnnol for zone 
should be obtained by GREF Contre/Records through Project 
HQrs before posting system Is. zonalised and an evaluation 
or implementation ;pii :of the proposal should be carried 
out by GRflF Centre/Records. 

20 	In view of above, It is requested that nominal roll 
of pers indicating their zonal preferen.be  obtained from 
Project HQrs and fojwaxd specifiC implementation op,tion 

i for irthor ,eXami;or1 at th s Dto bofor' fin a)j,atiori. 
oi' zonaij.sation sysl;em of BF0 Sectors for posting pqrpose 
to reach: this Dto by 2() Mar 2003. 

30 	It may please be ensured that your letter should 
clearly state that JIQ DGBR, GRIEF Contre/IloCords, Project 
1-Ltivarik, Project Dan tak (13CR) and units In HM are outsido/ 
of any ZOrlOO 

/•. 
if' 

/- XxxxxXxxxx 
(rtP sIngh) 
Sr Adm Officer 
Joint Director/EG2 
for Dir Gen Border Roads 

COPY 

• 	 CJrb 

.I 
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FRO1 : cs-1 4097 21. UUC 
pAFULLA KAL,1iA 

• 1 	 1629 PNR (-)Y(GREF) 
C/O 99 )pO 

To 
Of fjcor*In-charge 
Recxrd Offic&GREF' 
Diqhi Camp, 
Pune-1 S 

(Through Proper Channel) 

REQUEST FOR LAST LEG POSTING 

Respected Sir. 

11 	
RespectfullY I beg to stthmit the following few 

facts for your kind conaidertiOfl and favourable action 

please s- 

(a) That sir, I was enrolled in CRE' on 17 May 1969 
and ornpletet3 34 ye.r:3 service and my nczial tenure 
in my present unit in May 2003. My date of birth is 
31 May 1947. 
(h) since my date of superannuation will be on 31 
May 2007(AN)(CfllY 4 yearn service left for supera-
nnuation) I am due for Laut Leg Postifl9 as per latest 
poatli g policy circulated vide HQ 1X 	ltter No, 
12520,P?/'/12 dated 07 Feb 2003. 

(c) Sr, I have also given by willingness for 
postirg in Eastern Zone from my present unit as 
per znaliaatiOfl of E3RO sectors/called for vide 
HQ DG13R letter No.12875/CBO2062//2 dated 

24.2.2003. 

2. 	In view of the above, it is my humble request to 
post me any one of the following unit, so that I can settle 
down my domestic problems and also to plan my post retire- 
ment life during this tenure. In this connection it is 
further subuitted that during my entire service oven after 
my service tenure at Leh(Hiflaflk) ,I have not got chance to 
serve in C/MCA consequent to HAA completed.'- 

1ST C11010E . 

Hç CE (P) Vartak 
(b) EBW (GREF) 	(c ESD (GREF) 	Project Varak 

(ci) 1441 BCC 	 (e) RTE, Vartak I 

(f) 523 SS&TC 

2ND CHOICE 

f") HQ47BRTP 	(b) 529 £S&TC 	Project Dantak 

	

() 1056 Fd Wkp 	(d) 1644 PNR COY I (flon RCA) 

3R0 CHOICE 

T'() Sewa} 	(b) 520 SS &TC 	i Project Vwek 

Thanking you sir, 

Your's faithfUllY. 

'o cLTLQ 

Prafufialita) 

	

Dated * 2003 	 ~5-140972L UL)C 

'))'D 

n 
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RESTRICTED /tp 
___-- APPENDIX 'E' 

iers to  kara 60 Of  
ROX NO. 01/95 dated 
01.03.1995. 

RQ1.JhST FOR LAST LEG POSTING 

I • CS NO. 1'972L Trade WC 	Nitme PkAFULLA E/tLITA 

 Unit : 1629 PNR COY (G9ik) TF : +2 BRTF Project: Setuk 

 flate of Appt : 17 Na19 	Date Of i'irth : i7Jay 1947 

4, Date of Retirement : 	1jy_200(Supera:nuatiOn) 
 Ned Cat : GREF-I 
 Service profile-- 

ffioT 	Prio 	nrtT 	i s iT a t7tTh rVi eT 	mrs 
IDrom 	To I LOo(P)'fica 	S West I in yrs ' 

- 
I 	 'tiOn 	' 
- - - - - - - --------------------- 

I 

Attached on a separate sheet 

L Station where posting requested Vartak (Tezp.ir) 

Dantak (Guwahati) 

• Sewak 	( Dimapzr) 

a) Was a request for posting! 
change Of posting made earlier? 

b) If 	how many times and 
when? 

ReasOns for request 

a) Whether grounds on which 
request has asked is xhivithin 
the posting policy? 

: Yes, charge Of posting 
when I was erroneously 
posted from HQ 753 BRTF 
(HAA)(Leh) to 114 RCC 
(HA/1iA)Tuenchang) 
Nagalend and posting 
changed as per nOrmal 
policy to 520 ss&TC(A) 
Di maWr) 

: Jne time during Feb 97. 

: Application attached, 

: Yes 

b) If not, what is the COmpassiOr.: NA 
for relaxing the condition? 

11. Details Of previous postings on compassionate/ 
medical grounds in the ertire carrier so far is any. 

NIL 

Contd p,,•7•,• 



(LRTI FICATE 

RT(ICT1L 

I certify that to the best Of rr,y knowledge, 

the above service particulars are correct. I am 

aware that in Case any particulars are Lund false, 

my case be rejected by the Board Of Officers 

8umnariiy and that I w)uld be liable for disciplinary 
i l  action, 

Station : c/U 99 APU 

Dated : Jun 2003 

RecoiTjrendation of  CC Unit 

( GS-140972 - 1. UDC) 
Pz(AFULLA 1ALITA 

1?r -j I. 	3h'i 	3 

Recoimendatjon of TF Cdr 

IAr4AL SIK()JJ  
At AdSI OThccr. 
OLcr COl**4ndt 

L-I I62 fl4& COT C 

: Reconended/NOt Recotnended 

RecOmuendabion Of CE (P) 
	

: RecOrrended/Not RecOtended 

Lk 
	 kESTRICThD 

C; 



I 

(V' 

r 

ANExtmE"D" 

RESTRICrED. 

REGISTERED BY POST / SDS 
Record Office "GREF 
Dighi Camp Pune -15 

P.O. No. 635/OP-WI UDC /Steno3/FA5 	. 	 07 Jul, 2003 
169 PNR COY <GREF> 

- 99AP0 

(A1 concerned (P)iTFI(Unit) 

POSTING/TRANSFERe GREF PERS 

L 	.. ThefUoing ostiñg'&e hereby Ofdered thepübli terst :fl. 

S114o S No Rank and Posted Posted to NTIS Move date 
Name from  

1 2 	 . 3 .4 5  
~Oujf GS-08723 611 UDC WSD (P) 83 RCC Dimapur 3J 

Surinder Singh Spk (P) Swk  

07 GS-14097 2L UDC 1629 PC 88 	P Tanakpur -Do- 
PrafuillaKalita (2) Stk _____ 

GS-15852 8X UDC 95 RCC(P) 

. 

1629 PC Dharmanaga -Do- 
_______ Mohon Lal Panita Ctk (P) SIk  

........... . 

-. 

.. 

..
GS46042 5X Steno3 64 RCC (P) HQ CE Jammu TasrL t;Do- 1 
P G Radhakrislman Dtk (P) Spk 

(NBCA) 
. 

•. 
.: 

..... 	 . 
. 

(TOtal forty eight postings OflI) 

.I".  

4 

'C' 



I 	t'- 
- 

— 	 c9 

: 

2 	Inslnictions contained in Chapter 19 of ROl 1998 wbempheI L 
'A copy of movement order will be endorsed to this oflke Move will not be dIJ 
for want of replacement. Replacement where necessary will be provided eparatèl 
No representation will be entertained for diver ion/ca cellation/defernient of potin 

3 	In case, any mdvi involved in disciplinary case or any 	outepla4 
against him, he will not be dispatched till finalization of the case and this oz. wilt 
:beiiformedimrnediatelybysignal. 

4L 	In ease of pers serving in HAA and posting order id as aheve, wJl 
move on completion of 22 months physical service in HAA or28 nionthe giiiI 
service from the date ofTOS whichever is earlier.  

5 	In case ACR is due the same will be initiated beforeinee ofis 	ItIus- j 
pni 	connetion ciapter L4, para 10 at page 241 of ROt 1998 refers. 

J A 6 	Cthfiedlhat the stay of the mdvls on pmt poetingt 'Thi  
excepted to exceed six months. 

7 	Cornpletion.of move will be intimabdby unit concerned by signaFtothi f 

ofiice.  

Sd!- 	. 
(M.S.Waldia) • 

Mjor 
Senior R.e6ord Offl 
ForOiC Recorde • 

HUCpy 
H9:D.GBR iBG2 (PoW.Coord) 
Seema Sa1 Blwan 
Ring Road, Delhi Cantt 
New Delhi -10 

ThTERNAL "NORMAL". 

ttA1 	
k 
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1.27 •1 	
. ' rom. GS1140972L LJDC 

PRAULI4A 1CIZTA 
1629 PNR QUY (0REP 
C/C 99 APO 

• 	 Officer 
Rxtd Ofrice OREP 
Dighicuu 

	

Pune-j,5 	 . 

Thrsigh proper (M*flg) 

Rsapetd airs  

aub* XVERaZON 0' ?0?ZNo 

1 . ftOfOrMCO RQ CE(P )i .t*k letter UO.11041/cak/ael rn dated 25 .1i& 2003 end your oatL order ioG635m4v 3ti3noc.3/Z dated 07 

JuV 2003 g racelved by thL* cff Los an  

2* 	thia C=ftSCUCCI E  wwjd uko to eUksj the fol1o,4n X.v faat&for fewour of
cs pZu " 	

r 	Lratj end tawzrab ictiee s 

3, 	ThAt!fr, z waa s 	 ° 17MI *U9 d o*,1.t.d 34 yssrg 2 mctha IvWxVICS In J1' aoo, The Gate ay birth In 17 May l 

4, 	8the my dite of 	 wtU be on 31 May • 2001 te per servios ZiSOQrdu end only 3 years 10 zsonths a service is 
leEt for my Z am )a for i.*t Zeg Posting. an per latest sting p'licy CdrWlated yj. f) T0R letter Wo,12520/,P )P/DQJtVW2ctatod 07 Pth 2one  X have submatcha In eppl Lcat4ton. dated 16 Jw 2003, dese to your oia and the swe baa bean forwag. ded to your Of Uce by Ho C (P) S.tik. ,Lda their latter NØ, 12041/Cik/1G7/=9 dated 25 ilLv 2003. 

Se 
 

In addLtLoh to the & 4 Z havi3 ala give tfly bLllthg. £ or posting in Eat01y1 Zone frOla niy  pz'et Unit C lad for vLde 	mia rt 	a 7!;/co2oo Z/P(R/JX&3 dated 24,3.2003, But it Is seen train fmr posting  order (al o.7)cited at rcjrencethatZhveeen posted to 8 iL/65 RCC (P) 	pak without lbkicj of my LW Case. 
1, 	Zn this onneatjn  tC1.80 p1ease refer your Xstter o, 2490//UDC/122/CA5 dated 1' My 2003 und.m WhLah,eW • 	for poetin; on GorvaXaLmet4tgoindm has been turn dorn by yir øfftc &c1ng wider ctios for wetern sector. M eioh mow Z  
m 	

un axkLrig for last l poating only whith is dee for e as per po1Lcy, 

AIND it  Is SUbMItted Mudt for yaz kind WomaUce  t1at during ry entire rn.avLc, of 34 years IVe altet any • 	iorvioe tenure at '°eh (HLInk) I have not GIVon ohenos to 
in 3C/MCA conaa t to tM apletad end for tLd 2 ha never been praent 

• 	 • 	 : 

- 'I -\ 	 . 	 • 	. 	/ 



I 

Zr vLv of ths t.it ictated abov 1  Z cee gix 

	

queat QLV hnowr to ki'd1y conotdw nr 	iLth thot' nympathy nd t'st o to rriy knit  ctt 	 z montj 	In y 	s1j' km ior Luit !cg Po8tLzg (tatod 16 Jun' 2003 to your off Lo vick) Rc (M(pl, $etuk lettiir uote undop 	erz by Lsnuincj 	LVorcj p)nting 	o thit Z cwi uatt do my bmeat prob1 	&d tt1oo to pl&a vy poat tirra 

Thtnkirig you 3Lr, 	 S  

41 
H 

youis tthftg 

at 	J11e 	3 	
I 

- 

' S 

.4 	 . 

ii 


